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Abolition of Death Penalty 

4967. DR. VASANT KUMAR PAN-
DIT: 

SHRI AMAR ROYPRADHAN: 

SHRI pros TIRKEY: 
SHRI K. T. KOSALRAM: 

SHR,I SHANTA RAM POT-
DUKHE,: 

ill the ~r Of go. E AF -
FAlRS be pleased to state: 

(a) whether Government have taken 
any decision to amend the Constitu-
ion for abolition of death penalty in 
India; 

(b) the total number 0 persons 
execu ed under death pena ty during 
the last three years, year-wise; and 

(c) whether the Amn2stv Inter-
national declaration of Stockholm-
dated 11th December, 1977 'Confer-
ence on the abolition of the death 
penalty" will be honoured by the 
Government? 

THE MINISTER OF STATE IN 
THE MlNISTR OF HOME AFFAIRS 

AND PARLIAMENTARY AFFAmS 
(SHRI p. VENKATASUBBAIAH): 
(a) Government are not considering 
any proposal to amend the COnstitu-
tion to abolish the death penalty. 

(b According to the information 
receiv: d from the States the total 
nu ~r of per Ons executed during 
1978 nd 1979 was 21 and 9 respecti-
ely. Regarding the year 1980, infor-
mation 11 as not been received from 
the States of Madhya Pradesh, Orissa 
and Punjab but the number of per-
sons executed during that year in 
the rem'aining States was 2. 

(c) Government are not considering 
the total abolition of the death penal-
ty. The question whether death 
punishment should be retained or not 
"vas examined by the Law Commis-
sion who did not recommend its abo-
lition_ The Joint Committee of both 
the Houses of Parliament on the In-
dian Penal Code (Amendment) Bill, 
1972, invited pulhlic opinion on the 
various r s~ ns Of the Bill which 
included provision about retention of 
death penalty in Section 302 for cer-
tain aggravated forms 'of murder. The 
Bill as reported b_' Joint Committee, 
was passed with certain a n ~nts 

by the House in November, lS78, /but 
it lapsed On the dis olution of the 
Sixth Lok Sabha. In the lapsed Bill 
Section 302 provided that the normal 
punishment fOr murder would be im-
prisonment for life and that only i n 
certaiYl aggravated circumstances spe-
cified ~r ln would the court have 
the discretion to award death sen-
tence. The provj ions Of the lapsed 
Bill are again under t ~ considera-
tlo of the Government. 
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968. SHRI K. LAKKAPPA: WJ.ll the 
Minister of INDUSTRY be plea eo to 
state: 

(a) whether it Is a fact that B ta 
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